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means at our disposal we will go to their help,
to whatever extent that is needed, within the
means at our disposal. Thfs we have said;
About the Prime Minister going and shaking
hands, etc. I do not dilate on that. I would
only say that thig is a limited question berSr,
us and that limited question has to be attended
to. Other questions in regard to the per-
n.anent solution, etc. will go hand in hand.
The first things hav, to come first . .

SHRI G. C. BHATTACHARYA: About
PLO being given shelter in flndia?

SHRI P. V. NARASIMHA RAO: Are we
not really anticipating certain things which are
'not under consideration at the moment? Are
we not being hypothetical? As of now we do
not know what the plans are, and, therefore, it
is not possible for me to make a commitment
in advance. What I have told the House again
and again is that we are in constant touch with
the PLO. . .

SHRI G. C. BHATTACHARYA:
What steps are you taking? Are you prepared
to offer shelter?

SHRI P. V. NARASIMHA RAO: We are
in constant touch with the PLO, their
ambassador Here. And 1 have given
assurances time and again that w. would like
to do whatever is needed within the mean;
available to us. Beyond that it is not possible
for me to say anything specifically, because
nothing specific has emerged.

MR. DEPUTY CHAIRMAN; The
Minister has done very well, and I think he
has replied to all the points very
exhaustively.

Now we take up the next Calling-
Attention ...

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Sir, I have got a suggestion to
make in regard to that. 5t is a very important
subject which requires discussion of three to
four hours. Therefore, either you
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extend th, House and sit on Monday so tha't a
fullfledged discussion can take place, or let it
be taken up at the next Session. The
committee has recently submitted its report.
So this can be taken up at the next Session. If
we start it now—iiow it is past 7-30—it will
take at least three hours and I don't think we
can sit that longer now. Therefore, I submit
either you extend the Hoxise and sit on
Monday, or postpone it till the next Session.

MR. DEPUTY CHAIRMAN; That is not
possible.

SHRI SHRIDHAR
DHABE: This is an important
which we all want to speak.

WASUDEO
subject on

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir); This is a very wide
subject requiring consideration for a few
hours. I would, therefore, request the hon.
Member to refer it to the next session. It is a
very vital subject.

MR. DEPUTY CHAIRMAN: This; is the
request they are making to you.

SHRIMATI MONIKA DAS (Karnataka):
But many Members are not here. I think we
will complete it soon.

SHRI GHULAM RASOOL MATTO: This
is more important than family planning.

MR. DEPUTY CHAIRMAN; She is not
agreeable to postponement. Hon. Member
may move the Calling Attention.

[Vice.uhairman  (Shri  Ladli
NIGAM) in the chair].

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Mohan

Growing menace of dowryin Mar-
riages and ever growing demand o*
dowry by Bridegrooms

SHRIMATI MONIKA DAS (Karnataka):
Sir, I beg to call the attention of the Minister
of Education and Social Welfare and Culture
to the
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growing menace of dowry in marriages and
the ever growing demand of dowry by
bridegrooms.

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(Shrimati Sheila Kaul): Sir, Hon'ble Members
in their Calling Attention Notice have referred
to the growing menace of dowry in marriages
and the ever growing demand of bridegrooms
for dowry. Sir, I fully ehare the Hon'ble
Members' concern about this pernicious
practice which is tarnishing the fair image of
°ur country. It is a matter of shame for all of
us that in a country where women were
considered as a symbol of Shakti and
knowledge, they are now the victims of this
growing menace. There can be no two
opinions that the accused in such cases should
be given exemplary punishment < As
Members are aware, there is a Dowry
Prohibition Act, 1961, which prohibits giving
or taking of dowry. This Act, however, has
not proved very effective because of some la-
cunae. To make this Act more stringent and
effective, a comprehensive amendment was
under consideration of the Joint Committee of
both Houses of Parliament. The Committee
has since submitted its Report on 11th
August, 1982.

The Ministry of Home Affairs have issued
instructions to the States and Union
Territories regarding investigations in the
cases of attempted suicides or unnatural
deaths, particularly of young married women.

The problem of dowry was discussed in a
Zonal meeting with the State Social Welfare
Secretaries in September, 1981. The States
were requested to strengthen the adminis-
tration both at the State and at the District
level for monitoring and implementation of
social legislations, including the Dowry
Prohibition Act. My Ministry has been
pursuing this with the State Governments. In
April, 1982, the State Ministers of Social
Welfare were requested to  create
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suitable machinery at the State level to
oversee the implementation of protective
laws, including the Dowry Prohibition Act.

The Delhi Administration has recently
taken eps to strengthen law enforcement
machinery for action in respect of complaints
regarding, dowry. With the help of voluntary
organisations, legal and counselling cells are
being opened in various parts of the country to
assist the dowry victims. There is a proposal
to open such a cell in Delhi University also.
The Central Government Conduct Rules
prohibit giving, taking, and demand, directly
or indirectly.. of dowry by Government
Servants. The Government is also considering
a proposal to constitute Family Courts to
adjudicate family disputes including cases
relating to dowry.

The strategy to tackle the problem: of dowry
will be incomplete without the active support
of voluntary bodies and public at large. My
Ministry has been supporting a public city
drive through the mas? media against this evil
practice. The Central Social Welfare Board
organised a. Seminar against Dowry in June,.
1982 and is following it up with meetings of
voluntary organisations for creating social
awareness againsl, this evil.

A coordinated  approach by the
Government, non-governmental organisations
and people's representatives is necessary to
tackle this problem. We have to change
attitudes and values in society. In this task, T
hope that, the cooperation of the Hon'ble
Members would be available in abundant
measure and that, in. their respective
constituencies, they will make contributions to
the creation of social awareness against the
evil practice of dowry.

SHRIMATI MONIKA DAS: Mr. Vice-
Chairman, Sir, recently, a new-> item
appeared in the newspaper > giving the rates
for different kinds of' bridegrooms and it said
that the rates, have gone up. For IAS
bridgegrooms:
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it is four lakhs of rupees, for engineers it is 3-
1]2 lakhs, for doctors it is three lakhs. Even an
ordinary clerk, though he may only be a mat-
riculate, is demanding these days! twenty-five
thousand rupees. Sir, I expdlt that henceforth
colour TV also will be one of the dowry items
that may be demanded!

Sir, there are no two opinions about the evils
of dowry. Every educated and civilized person
in this country knows that this kind of an
inhuman practice has to be stopped. By
making laws and Acts, I do not think that this
kind of an inhuman practice can be eradicated
or minimised. Social awareness has to be
created both in the villages and also .'in the
city areas. No doubt, the laws or Acts that are
there will be able "to punish the guilty. But I
would like "to ask in how many cases persons
are coming to prove the offence in courts law.
There are only a very few “persons who are
coming to prove this offence in the courts of
law. So, if you want to stop this evil of dowry,
you have to create social awareness;
otherwise, it will be like our efforts to
eradicate black money, smuggling and
untouchability, which have failed.

Now, the question is how to eradicate this
social evil, the evil of dowry. I may quote, in
this connection, a few words of Rabindranath
Tagore. First, I will quote his words 5n
Bengali and then I will translate “bem into
English. He said:

TABU GHRINA TARE JENA TRINA
SAMA DHAYE SAMO DAHE

Tt means that he is telling God that a person
who commits an injustice and another person
who tolerates this injustice, both are equally
guilty and God must punish them both. This Js
what he has said. The dowry-Sivers, that is,
the parents of the girl are equally responsible
for the increase in the evil of dowry. iy it

[ DAJYA SABHA ] toamatter of urgent 460

public importance

necessary that all the daughters of a parent.
should be married only to the IAS or IPS
officers or doctors or engineers? The demand
for dowry would not have increased so much
as it has incrased now if the principle of
demand and supplied also has not come into
operation in the marriage market. Since the
supply of doctors, engineers, etc. is not so
much in the marriage market, dowry has
increased and a black market has been created
in this and the rates are going up day by day.
Sir, our customs, our social customs, still pose
a problem. Because of this dowry system,
deaths take place and there are cases of
suicide also. There are also cases of desertion
of women by their husbands and in-laws and
this is happening in many parts of the country
and this has created a complex amongst
women, both educated and uneducated, and
has given riue to curious problems j, our
society and for this there seems to be no
solution.

Sir, the problem of dowry is not a recent
innovation in this country. If you read the
Bengali novels written a century ago you will
find that many parents became beggars after
giving their daughters in marriage. But it was
never so cruel as it is today. Raja Rammohun
Roy stopped the social evils like burning of
the widows and child sacrifice, by arousing
the public consciousness. But, in the case of
dowry, it was much more difficult to stop this
evil as money is involved in this and the greed
for more money is difficult to eradicate so
long as arranged marriages are there. So long
as there will be arranged marriages restricted
within sex and sub-sex and communities this
evil of dowry will never go, as the supply of
bridgerooms who are IAS, doctors, engineers,
etc. is much more restricted in this limited
circle. Another reason is social and economic
dependence of our daughters who are afraid to
protest against the inhuman behaviour of their
in-laws. Sir, had they been bold enough,
educated and
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self-dependent, to support themselves, they
would have been able to resist this kind of
inhuman behaviour. Lastly, the parents of the
brides have to assert themselves and refuse to
give dowry to the bridgegrooms and let the
daughters marry according to their own
choice. If we are really serious and want to get
rid of the evil of dowry, this is the only way.
Sir, the laws and Acts will not help. We
should see that all women are educated and
they should be bold enough to stand on their
own feet. A Parliamentary Committee, a Joint
Committee of the Lok Sabha and Rajya Sabha,
have recommended that punishment under the
Dowry Prohibition Act, 1961, should be six
months or Rs. 10,000. I do not know how this
six months' punishment ' wiKl help. It is
useless. Laws will not help. An awareness
should come in their .(own minds. Women
should get respect from their society, from
their husbands and their parents. There is one
thing more. Courage is most important, as also
perseverence. These two human traits are very
important. Women should get sufficient
education. I can tell you that I have seen that
educated people also do not have the courage.
You have to learn from education. You also
learn from heredity and you also learn from
environment. We should change our
environment. If you provide proper
environment, people learn. I  think
environment is more important than heredity.
If people who are born in a lower strata live in
a higher strata and environment, definitely
their mind and their outlook will be definitely
better. In this connection, I would like to put
forward a few points:

(1) Establishment of
Women Commission.

independent

(2) Status of women social workers in
responsible public offices dealing with
cases of women.

(3) Mobile courts for social justice...
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SHRIMATI MONIKA DAS: Lastly, I
want to ask a question from the. hon.
Minister: What is the solution, for this? Let
the hon. Minister find out the solution. What
is the solu tion for this kind of inhuman treat-
ment that is going on day to day in. our
country? How to put a stop toy that?
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SHRIMATI MONIKA DAS: 1  do. not
agree that with talaq' you I solve the problem.
Who wants to in for 'talaq'? How many people
go in for 'talaq'?

SHRIMATI MONIKA DAS: Only when
the last stage comes, they seek divorce.

SHRIMATI MONIKA DAS: There
is no one reason for the death of
women. It is not only dowry. There.
are many reasons. Sometimes, there
is misunderstanding between the
husband and the wife. There are
personal  likes and  dislikes.  Some
times there is dissatisfaction. ' AU
these reasons lead to suicide.

SHRIMATI SHEILA KAUL: Sin. the hon.
Member has mentioned that we should have
mobile courts. I would like to inform the hon.
Member that this Ministry is pursuing the
proposal of family courts. The ordinary courts
go in for fault finding. These family courts
will try to bring, people together. That will be
their attempt. If the parties don't agree,,
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[ciiiima'ti Sheila (Kaul] a they will
exercise the powers of civil courts. This
is the proposal that we are bringing
forward. We are asking the Law Ministry
to give us riome help in this direction.

The hon. Member has also mentioned
about what could be the solution of this
menace of dowry and how can our
children, our people and our sons can
develop a feeling that "taking dowry is
not a good thing. It is quite true that it is
only our boys and the parents want dowry
in some cases. Our boys have become
very materialistic. Our bridgegrooms
have become very materialistic. If they
get some good position by chance or by
study or by some other means and if they
do rf?t have the means to have a good
status in society, then “they "would like
to have a wife who can bring money and
give them status. He would like to have a
wife bringing in a Fiat car in which he
would like to take her out. They are not
ashamed that the vehicle or the con-
veniences that are there have been
brought by the wife. I do not know. But if
I were a man, I would feel it -very
degrading that " my spouse should bring
in things like this. It is the attitude and the
mentality of the society that has to be
changed. My hon. friend has asked as to
what is it that we can do. It is the
attitudinal change against this brutish
behaviour of the brute that is necessary.
Taking dowry is a loathesome practice. It
was prevalent even before. It is still
"there. If all of us come together, "then
we can do something about it.

SHRI GHULAM RASOOL MATTO
'Jammu and Kashmir); Mr. Vice--
Chairman, Sir, this is a very important
issue facing our country and times. I tried
to analyse as to what is happening and
why this is happening. To my mind, this
evil is more rampant in the lower and
upper -niddle classes than in any other
class of the society. The lowest classes
are not so much affected. The upper class
ecan afford and it is their duty  that

L KAJYA SABHA ] toamatter of urgent 464

vublic importance

they should (et an example for us. An
example should be set by them that we
should not indulge in giving dowries. The
lower and middle-class people are
suffering from this evil. Therefore, we
have to oppose it. But there are two days
of opposing it. One is the legal way about
which the hon. Minister has mentioned.
But I doubt. This is a thing which i; done
underneath. Nobody knows what has
been sent or brought back to the
bridgegroom's home. I think, more than
the legal aspect, we need to emphasise
the social aspect. Of course, we are all
saying that we must arouse the
consciousness against it. But there should
be some practical ways. I have one or two
suggestions to offer in this connection. To
my mind, this is as important as the
population control. I would request the
hon. Minister that now that the Joint
Committee Report has come to the Home
Ministry  which is  under their
consideration, the Report along with the
recommendations of the Home Ministry
should be sent to the Chief Minister of
every State, and in the next meeting of
the National Development Council, the
report should be thoroughly discussed.
And the Chief Ministers must he told that
they must come out with concrete
proposals because it is a national issue
and must be dealt with at the national
level. This is one suggestion which I
would like the hon. Minister to note.

The second suggestions that I would
like to make is that on the basis of a
National Family Foundation scheme, we
need to have a National Anti-dowry
Foundation, a Central organisation with
its branches in the States. Of course,
voluntary people will b, associated with
it. But the Centre's patronage, support
and financial support also will be
available to this Foundation which will
hav, its branches in the States and it
ramificatio, in trig districts and taluks. In
that particular scheme of things, th, local
population must be associated, gocial
workers must
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be associated. At present, w. have som, social
welfar, organisations. But w, must give this
national foundation scheme that statu as is
being sought to b, given to the family
planning foundation This is the second alter-
native that should ibe taken up. I would
request the hon. Minister to tak, thig point
into consideration. W, must involve all th,
Chief Min. isters in it, and we must keep this!
item as the first item in th, agenda of th, next
meeting of th, National Development Council.
This is a very imperative need. Thes, are the
two suggestions that I mak. to the hon.
Minister.

SHRIMATI SHEILA KAUL,; Sir, ther, is
no doubt that these ar, two very good
suggestions Thes, ar, the “uggestiong that we
ar, getting from the hon. Members. The, ar,
very useful to ug becaus, you know how We
are suffering from this dowry .system.

PROF (MRS.) ASIMA CHATTERJEE
(Nominated): Mr. Vice-Chair, man Sir, this
House is aware of the recent dowry killings,
and th, growing menace of dowry. Thi, jocial
evil is going to tarnish th, image of our
society. The centuries-ol* dowry system is
indeed one of the worst social .vils that has
affected the peace In the family. By the term
'dowry', we mean wealth in the form of cash
or gifts given to a daughter, and to th
bridegroom by the parents or the guardians of
the daughter on the occasion of her marriage.
Earlier this custom was confined to a few
sections in th, society. But now it has per-
meated practically t,o all levels in different
communities, lowering the dignity, prestige
and status of women in th, country The
custom of dowry which is considered as a
price of bridegroom i being utilised for cap-
turing prospective bridegrooms, and this
practice has affected th, society in every way.
It ha, created the problem of marriage of girls
coming from middle.clasg and poorer families
who cannot afford t, give dowry to their
daughters and the bridegrooms.
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If th, parents or the guardians on their own
give dowry to th, bridegrooms, w. have
nothing much to say.

8 P,M.

But the demand for dowry must be condemned.
This practice of bargaining in recent years has
increased and the peoplg must know that girlg
cannot be equated in termg of money. The
contribution made by a devoted housewif, to
the management of the family should be
accepted as economically and socially
productive and as essential fo, national savings
and development. But thig i; not being fully
realised by our society. As a , result, when th,
marriages are solemnised, th, brides who ar,
unable to bring handsome dowry are subjected
to various kinds of torture, both physical and
mental. Sometimes, I had observed, the woman
after the marriage becam, a psychological
patient suffering from mental ill-health.
Sometimes, th,s, women are unable to tolerat,
the inhuman torture and they commit suicide
and thus the menace of dowry in marriage, has
led to mental ill-health, suicides, burning, of
newly married young girls. Therefore,
preventive measures are t° b, taken against this
social evil; otherwise th, social structure is
bound to collapse.

In thi; context, the message of Swami
Vivekananda may be recalled. "There is no
chanc, for the welfare of th, world unless th,
condition of women is improved. It is not
possible for a bird t° y °n °nly one wing."

As a measure against dowry system,
Dowry Prohibition Act as passed in 1961 but
there is not a singl, instance where
prosecution had been launched against the
deman” of dowry. Increasing awarenes; in so-
ciety, discrimination against women and the
menace of dowry in marriages have led to the
demand for new laws and amendments to the
Dowry Prohibition Act, revision of existing
laws and more effective enforcement. But
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[Prof. (Mrs.) Asima Chatterjee]. simply by
passing legislation and even by creating
public opinion against this custom, the
problem can hardly be solved, unless the root
caug, of thig social evil is eliminated.

Let ug analyse as to what the reasons are of
this malady so that it can be eradicated. It is
du, to Iilliteracy, economic dependence of
women and lack of true education which
actually should lead to character-building and
which will help them (_ o be self.de-Pendent

Women's  .conomic  dependence leads to
exploitation and is  a denial of social justice
and human rights. Both Karl Marx and

Mahatnia Gandhi opposed distinction
between man and woman from th, stand point.
Th, question is: what steps should be taken to
deal with this social problem?  For th,
remedial measures, th, steps will b, to educate
both men and women fo, mor,i and social
awakening a; mentioned by our hon Min-
ister.  Efforts are to be made to reduce male-
female gap; in literacy and elementary
education. Both men and .women must be
conscious about their equality in  society
and. th,, must honou, human rights, and
this concept is to be developed  from  the
school level and when they grow, and when
men and women will become in futur,
partners will respect  .ach other and they
will  have  mutual understanding Thi,
realisation of equality of rights and
opportunities for economic participation by all
sections of female population would help them
to meet their social and economic demands for
securing democratic freedom.  This will help
th, people to realise that dowry demand is a
crime and i illegal. Thanks to th, Ministry of
Education and Social Welfar, for allocating
a sum of Rs. 272 lakhs during the Sixth
Plan  period for women welfare, (for
education, for vocational training,
employment opportunities and homes for
rehabilitation .tc.)  But the State; must come
forward to participate actively  in women
welfar, programmes calling a stop to the
menace of dowry in marriages. Th, State
Governments should
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work in collaboration with the Centr, to fulfil
th, objectives and evolv, a. machinery and
suitable agencies through which they can
function effectively t, prevent th, oppressive
social acts, namely, menace of dowry against
women This needs a  well-organised
department of vigilanc, and. an establishment
of family courts, a$ these ar, essential to
improve women's access t° th, rights within, a
family, as th" atmosphere of existing civil
courts, their procedure; and their expenses
have * frightening effect ou most women. I
would lik, to suggest that in cases of burnings,
suicides and murders, for not fulfilling
demands of dowry by the parent; of the
daughter, life sentence and even capital
punishment should be imposed on persons
who ar, involved in such crimes. With, these
few comments, I conclude. Thank you.

SHRIMATI SHEILA KAUL; Sir, Mrs.
Chatterjee ha, mentioned about th, dependence
of women being the root cause of this trouble.
She said, th, .conomic dependence of women i,
the real problem behind this. Buj [ would like
her to recall that Very recently, ther, have been
deaths.  For instance, the death of Mrs. Rita
Khu-rana.  She was found dead in Pahal-gam.
She was * "™ who was absolutely
independent.  She  was drawing more than
Rs. 2,000. Sh, wa, an asset to th, husband
Why and how she died; nobody knows. We
have to mak, investigations to find out. If we
say economic dependene, of women i
the ™1 problem, in this case, she was not
dependent But she met her death in an
unnatural manner. Then again, there was
another death in Simla. In thig case, , girl,
who was drawing a substantial amount
of salary, was also found dead in unnatural
circumstances ~ Now, personally, I feel, it i
not only the money which counts. It is not
only th, money which brings in this problem. I
would "> itisa human problem between the
wif, and the husband sometimes, which
brings out these things. It is also the greed in
the m*™> as I said before. It is the
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greed in the man. Ther, is no limit to this greed
"% Everybody wants to hav, bette, prospects, at
th, expense of others. There is a keen com-
petition, a; w, see in life now and it > ia this
competition which was brought our society t°
this level.

The hon. Member ha, also mentioned that
ther, should b, family courts. I had mentioned
that the Ministry of Social Welfare has taken
it up. Besides this, the Ministry of Home
Affairs have sent instructions to all the States
to ensure thorough investigation of all cases-
of attempted suicide or unnatural death, and
these cases will b, investigated by an officer
of not less than the rank of a Dy. S. P. It has
also been said that when a woman's body is
found, in unnatural circumstances, then, the
post mortem should be done before th, body is
disposed of, and, ,t the time °f th, disposal of
the body, there should be two doctors
attending o-i that body On, doctor may not be
able to sa, what he feels like. That i why, it
has been said that there should be two doctors
who would be able' to take a decision. These
are the few things. The Ministry of Home
Affairs have circulated detailed instructions to
all the States in India and, I 'think, it is going
to prove useful.
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Fiforst ®IT AT BH  GET FINATT
zit | gz & fr Ay wow § avgw
Feafea 37 § wyaq ¥z & ¥ gg wraa
731 21 7RI & | 2 araq fawr fagr
F7H AT H1HE o 5F ®re A7 1

st P A3 | gyAATERE ST,
QIR T AL H AT A T IF AT/
fxatiaai w1 w57 fagr a1 411

SR AT FA S0 4 77 AT
770 WA & (2yFa07)

oft frX g | L A ATRIAT AT
I AT& T FEIR T 79w FqEr
fe fargid wregtaT ® arq Rt sTwT
THEAIT | TETRIEART H1 17 78T 3 AT
FTTEET & W) FI91 &, 98 WIWT FIA
FATE ITRT AR H TH 7 39T 4L &4
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T widl &% agr WL wgl F o A3
5347 ¥ w0 W Fe2 A1 2 § 0
AT & waaar g froag T 9961 §
THA FACL F591 T HIGTH A0, 72
Za wisz wrdi #4791 f5T I8 739
FATTINT 1 7 wfant o7 fam A orrfaut
ZiAT &, T8 7 7Y gt & T A Iga
gl & foai Tradt 747 0 TEAT &
mare AT vaT w1E qavaw A1 § wyrar
natfer wad afey 2z fv ogw
FTAT & RALT T HI FT F(T A1 §F IT ¥
gafer ¥ 3%, ¥ wrw ¥ 4z S
741 &

oft ford Fex w : faset & 7 Sew
g% & fawr 31 57 § AT IHRT 90T
HIT AW &1 A0 3 A1 AT 7S A2 |

gaanreas (= FeH qiga fAa¥) -
facelt Hefpadi g g€ @ o7 B9 &
ToAd gn ?

- WA wat wtw e gy
fradrgf & ?

g fa¥ =z @y : foev gt ar &
80 & 77 g% faadr gf &, 7O wiHd
a1 3 |

SHA whiwT e 0 WL g TEE
ford 721 2 o

¢SHRIMATI
(Tripura): Mr.
Calling Attention,

Vice.Chairman, Sir,

places of Northern

#English translation of the original speech
delivered in Bengali

ILA BHATTACHARYA
this
moved by Shrimati
Monika Das, has brought to our notice the
serious menace of] dowry system in our
country. Her observations on the subject are
fully justified. This menace of dowry is not
confined to richer sections alone. Of late, in
Delhi and in other parts of Northern India, the
burning of brides has been taking place in
greater number. Therefore, the menace of
dowry has taken a serious turn in different
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fndia. But the victims of dowry are also there
in othe, States of India. The newly-married
girls are  forced to commit suicides as their
parents fail to satisfy the lust of their in-laws
for more dowry. Even marriageable gjrls are
forced to commit suicides as "their parents fail
to secure husbands for them for want of dowry.
It is really a matter of disgrace that such an
evil practice is still allowed to con-tinue in a
civilized and democratic India. This blot o,
our society must be wiped out. Let us go
to the genesis of this problem. Centuries
ago, the system of dowry came in vogue in'
our society, because women did not enjoy th,
right to property in those days.  Primitive
society was based on egalitarianism. But
when we came back to feudal society, we
found that our women had been deprived of all
basic human rights, In that feudal society
women were considered fit only for kitchen.
In that society only male children had  the
right to property. Since girls had no right to
property, the guardians, out of affection,
thought it At to offer some gifts to their girls at
the time of* marriage. Their intention
was that their daughters should be in posses-
sion of some wealth in  their new homes.
They did not want that their daughters should
go to their new homes pennyless. They also
thought that a little wealth ~ would  secure
their future. This kind of thinking on the
part of affectionate guardians led to the origin
of dowry in society. But that thinking was
based on feudalistic concept. The gifts
that they offered to their daughters at the time
of marriage was known as "Stri Dhan" in
ancient society.  But, in olden days, the
gift to girly at the time of marriage was
completely voluntary. ~ Now  the situation
isi different.  The bridegrooms demand
dowry and the parents of the Siris are forced
to give it. Even educated and employed girls
do not get husbands if the demand for
fabulous dowry cannot be met by their parents.
This is the reality today. Now the
feridgegrooms  demand thousands ofi
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rupees in cash and other costly things like T.
V. Sets. »If the parent, fail to fulfil those
demands, the brides are burnt in their new
homes. On many occasions the brides commit
suicide to escape from the torture in the
respective houses of their in.laws.

The previous speaker said that the practice
of dowry was confined to middle class
families. She wanted to say that the lower
class families were free from this evil
practice. It is not a fact. Among lower clas;
families or lower-middle class families we
find that husbands desert their wives when
they fail to bring sufficient dowry for them
either as per marriage contract or otherwise.
The husbands among thess classes take a
second wife afte, deserting the first ones. This
way, the polygamy is being encouraged in
lower class families and lower middle class
families”

The root cause of the problem is that
women are deprived of economic rights. This
fact led to the origin of dowry system in
society. Lust for wealth among modern men
has aggravated the problem of dowry these
days.

The problem of dowry should be
considered above party politics. The Dowry
Prohibition Act was enacted in 1961. But this
Act has not delivered the goods. Therefore,
the Government will have to devise other
means to combat this evil. One Mem. ber
suggested that village Panchayats should be
empowered t, keep watch over the practice of
dowry in areas within their respective
jurisdiction so that dowry deaths may not take
place there.

Women must b, assured of economic
independence. Their economic rihtd must be
safeguarded. They must be provided with
livelihood.

Shrimati Monika Das suggested that women
should be provided with all facilities so that
they may stand on their own feet. But the
reality is that even after thirty fiv, yearg of
independence our women are still not in a
position to stand on their own
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feet. How is it that they are not yet in a
position to stand on their own feet? The
reason, is that our women ar, still deprived of
economic independence. I am happy that
Shrimati Monika Das wants our women to be
self-reliant'.

I do not want to say much on this subject.
The Press is reporting dowry deaths
almost daily. Today it has become a complex
problem. We . shall have to solve it.

The complexity of th, problem of dowry
can be understood when we find that people
resort to pre-natal tests to find out whether
unborn babies are male or female. If they find
that the unborn babies are female, they are
killed through abortion. How cruel the people
have become! Why the people resort to such a
brute method? The reason is that the birth of a
female child will burden the parents with
enormous dowry demands in future. So the
pre-natal tests hav, become popular with the
people. This way, female foetus is being
killed mercilessly. This matter of pre-natal test
wa, discussed in a Seminar in 1977. In that
Seminar it was disclosed that hundreds of
female foetus were killed after pre-natal tests.

We should all make consistent efforts t,
combat the evil practice ofj dowry.

My question to th, Hon. Minister is what
effective steps the Government are taking to
ensure economic independence to our
women? What provision the Government is
making to give more employment opportuni-
ties to our women so that they may not be
economically  dependent  upon their
husbands? Economic independence, 1 feel,
will save them from burning at the hands of
their in-laws.

Th, Joint Select Committee has submitted
ity Report on the various provisions of the
Dowry Prohibition Act, 1961.  They have
suggested many
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amendments to the said Act. But should we
keep quiet after passing the amendments to
the said Act? Even those amendments will not
bear any fruit unless we give wide publicity to
the menace of dowry in society. Therefore my
second question to the Hon. Minister is what
steps the Government are taking to give wide
publicity to the menace of dowry in society?

The common people in our country are not
awar, of the various provisions in the Dowry
Prohibition Act, 1961. Our rural population
are totally ignorant of the provisions of the
said Act. Even the suggested amendments to
the said Act are not within the knowledge of
our urban and rural people. They do not know
that those amendments will bring them much
relief from the evil effects of dowry system.
Therefore, what special steps the Government
are taking to give wide publicity to the
suggested amendments?

There are many voluntary organisa-.tions
which are fighting against the system of
Dowry in our country. My third question to the
hon. Minister is how the Government will
coordinate the activities of these various
voluntary organisations in combating the evil
practice of dowry? In what manner the
Government will take help of these mas;
organisations in. combating th, system of
dowry? How the Government will utilise th,
services of all the mass organisations and
voluntary organisations in this matter? These
are my questions to the Hon. Minister. I shall
be happy if I get replies to my questions.

I assure the Hon. Minister that I shall make
all effort's to give wide publicity to the
evil practice of" dowry in my State.

HHAT e’ W wgEET
of gt afgw § @ gAE AR
#fors feardoe azadrifs agws
gt ¥ far e & far oo
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7 A xTETT argan g v wrd o
el WEW YH FE FE W
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g FAA AT gAIE e wewrd AT
F zaled 98 239 TFTAT o
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29 F LA AT AFIAT G FAT
CAutE|
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faai =1, fam gegdl S om &
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Fuwr g faamr R g fF
A AT qF gATT RW F 1T BATL
oAl AT WA IART @TfERR 7L AT
A Far FATIAET 4T FAT AT
qaT WY ETAT | A qAH WATH TAA
writ wEt Faw wtw fgesn ad AW,
FAT W LG AL &N | HYET FAT
i &2 waARd EfF FwAl
9 F A | Afa T AT W
ArZANA FIZATC wEL w1 AT AT
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[sfrmay e w1
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FAT 2 AT WAL A AW q AT
qYqA F AT ATAREAT WEATIHIA
A § 7 mwr foams #40 A6
I TCHAAE FAA FI0 F AFAT
g &4 ot az & Famn 2 fa FAa
FAA AAHL gA AT 1 AAz AT
A5T 7 | AfFT UF WEAAR W@

2 omars A TARY ARSI AT
o7 77 @A q4T AT W9 ATE

TET TN EAATR AR T A
¥ oAn F odrw ¥ wigTAA AT )
A A9 A1 gg  oF A fye-
A 2 oW 9a g faeec ag
FLO aATANTT Agw TN wqr T
& ARY § WM wifs S F 49
W AT "FSE |

SHRIMATI NOORJEHAN RAZACK (Tamil
Nadu): Mr. Vice.Chairman, dowry is a contagious
disease and has spread like a wild fire to all parts of
the country, particularly afte, our freedom. When I
consulted people from all religious, castes and
communities, I could not find any sanction to the
existing dowry system a* all. On the contrary, in
golden days it was the practice particularly in the
Hindu community that the bridegroom had to pay
something in kind and cash to his bride.

The hon. Members of this House may agree to
my submission that the would be bridegroom
should not be have like a pupet in the hand, of his
parents and relatives and become exhibits for sale at
the rate of Rs. 10,000 Qr Rs. 50,000 or Rs. 1 lakh
on the basis of their education qualifications and
jobs.

I would like to ask a few questions to th. hon.
Minister. Will the hon. Minister come forward to
enact a legislation making registration of all
marriages compulsory in all communities? Will the
Government mak, it compulsory for the parties,
both of the bride and tb, bridegroom, to sub. mit a
statement on dowry and other
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presents received by them on occasions of
marriage and other important festive occasions?
Will the Government encourage the newly

married couple to establish a separate family
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oz a3 awa & &few 37 T17E
T oWy gl arifem 3 o wfe-

and provide them with the necessary f-acilities

for this purpose such as accommodation.

With these words, I conclude. Sir.

SadT - e 99 gy, AE-
g wwEn ¥ a2 DI e
® £ a7 agd i mdr g
2 gen A wewm &t vaw fao
gt & g7 - fgsmyr wfge s
v FTrafgm o+ f& ogw &
OAT &7 a%d- % I www q =AY
fae. o0 @y & faw ) ggi @1 o=
suyr A faelt W famar  wfea
g W i AT oam g oar FEd
arg g g9 ar arr fggmm 4
aede AmA w@d @ @l wEw &
am wWiegl @ e Hgmr & fog
geaaEnT mEueT § @ 4z a
et & @fms  Gar swdfr  arad
g1 uFar | AU w®A Far A ogw
afsemm & ww & sy ol &%
At AR T wemA fafaw df
A A AT WITT &I §OF
f& fafgsr dfws @ ar &few 7w
g ¢ faas wdy F@ F W0
v 2 A Ad =ea & fa fafawr
afww 7 1| a7 feow & o &t
duet & @ fafae dfier Swed
¢ 1z a8 w=d A 2 afwa -
agm ¥ W AR @A WrE Al
gaq qre g€ 4 wEa @@ aar fe
mifzut @ Tl ad Afwa g faa
a7 ' U agt ¥ wrEw aiw A
ArT zT Zgm H & Arg A
qgi 7 Afw=z  gana W Enr
Fgi uv wrdt s e sond?
rrd qEwerT g7 ¥ oW HOOAl

¥ & W A 0F i ¢ gl few
T® & 390 TegA A1 F2 F wiEr A
Waezma 4@ |

ST g (ot ArEAT HEgm f ) -
E 9HET 9w ar 2

ST e w1 9T e
TEA T EEiA,  wEWT  SRAw
z (=)

SHRI MURASOLI MARAN (Tamil
{Nadu): Th, village officers are there in th,
villages.

S0 G A S 4
B & @ gEwr d e aGw
gar adl Eiwmwmr  ga Eh
agi wft TAT FA@aTw aar w88
SEqg @1 WOAT AT WERT A
ST )

Awdt ey Wi (wes wEw):
F=a1 G271 g ¥ A1 forgvm dm
g g W # gard | s oefre
gar & ar ag afefede wa #)

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Mr. Vice. Chairman, Sir, this is a
very important subject and this is also an unusual
discussion because today two Calling-Attention
Motions have bsen admitted and this is not the
practice of this House. Because of *!% demand for
a discussion on this subject and also because of the
seriousness of the problem, probably the Chairman
has made an exception and today two
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[Shri Shridhar Wasudeo Dhabe]

Calling-Attention Notices have been
admitted and they have been included in
the agenda fo, today. I hope this will not
be a precedent for more Calling-
Attention Motions, two or three, to be
admitted for a single day and we would
have to sit for long hours.

SHRIMATI RODA MISTRY; Why
not? What is the harm? ¢

SHRI ~ SHRIDHAR  WASUDEO
DHABE. There is no harm. But you
cannot do justice to the subject.

SHRIMATI RODA MISTRY; As the
subject i important, w, have to sit for
long period.

SHRI SHRIDHAR  WASUDEO
DHABE: This is my opinion and your
opinion may be different.

SHRIMATI RODA MISTRY; This (is
a very important subject for us what
does it matter if the sitting is extended.

SHRI ~ SHRIDHAR  WASUDEO
DHABE: You may sit for the whole
night and I don't have any objection. But
justice cannot be done to the subject.
Anyway, this is my opinion.

SHRIMATI RODA MISTRY; This is
how you are treating a subject relating to
women.

SHRI  SHRIDHAR  WASUDEO
DHABE; Sir, it is surprising when it is
said that all men ar, bad and all women
are good. If this proposition is accepted,
it will have many other results. Neither
all men are good nor all women ,re bad.
It all depends on the society and it all
depends on each individual.

SHRIMATI SHEILA KAUL: Man
rules the society.

SHRI SHRIDHAR  WASUDEO
DHABE; The main question that we
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are concerned about today is that of
dowry. There is no dowry system in the
socialist countries where there is full
employment. Unless and until we achieve
full employment and make education
free—it is because education is one of the
elements or ingredients for dowry—we
cannot solv, this problem and this
problem cannot be solved in a big way.
The question is about the economic
conditions of the poor people today. Sir,
Previously it was stated, and it has been
accepted— there is also a study report
published about two years ago—that in
the fndian society women has an inferior
status. The property belongs to the man.
(Interruptions).

THE DEPUTY MINISTER IN THE

DEPARTMENT OF PARLIAMEN-'
TARY AFFAIRS (SHRI KALP NATH
RAI): Notnow. (Interruptions).

SHRI SHRIDHAR  WASUDEO
DHABE:; Mr. Kalp Nath Rai, have some
patience. The Hindu law was amended
from time to time. Now they are given a
share in the pro. perty also. But under the
original law they were not entitled to any
rights. I have also given evidence befoi-e
the Dowry Committee, and T will also
suggest to the Minister* that wherever a
suicide takes place and it is found that it is
due to dowry, the husband should be
disqualified from inheriting any property"
of the woman. Today it is just the
opposite. This is one of the reasons. The
greed for money i just responsible or this.
Secondly, in this Act, it is very essen-
tial—and | hav, also pleaded before th,
Committee—that in the case of a. dowry
death there should be a deterrent
punishment to the extent that it should be
deemed to be a murder. Today, the
suicide under the Penal Code has got
limitations and the punishment is very
meagre. Unless you make a deterrent
punishment where a dowry death take
place, it will not be prevented. They think
that they can go on. This is one of the
reasons-why they are behaving like this.



489 Calling Attention

Thirdly, Sir, today the Hindu Marriage
Act does not provide any notice to be
given for marriage like a civil marriage.
The Hindu Marriage Act can be
amended. The problem of dowry deaths
is mainly the problem of the Hindus who
constitute 80 per cent. The Civil
Marriage Act says that notice has to be
given of almost one month before the
marriage can be registered. The Registrar
gets the intimation. Sir, I suggest that it
should be provided in the Hindu Mar-
riage Act by an amendment that whoever
want to marry, they must give a time
schedule, along with the marriage
expenses, and the ceiling should not be
more than Rs. 2000. The law must
provide a limit on expenditure. We have
had the experience during the war time
when there could not be more than 25
people to be entertained. Similarly,
another restriction which is very essential
is on the number of guests. At such a
function, I know; there are thousands of
guests, 30 to 40 thousand. In Andhra at
the marriage in the family of a Minister
there were thousands of people invited
for the festivites. I suggest that a limit
should be put, say, up to 50, so that
expenses are reduced.

There are other matter which are very
important. When you see the Calling
Attention, it says: "...growing menace of
dowry in marriages and the ever growing
demand of dowry by bridegrooms". Now,
in the Minister's statement there is
nothing to show what is the ever growing
demand of dowry by bridegrooms or the
growing menace of dowry in marriages.
A study should be made whether the
dowry menace is growing. It is very
essential, Madam, that such a study
should be made in a country like ours
having such a big population. We have to
find out as to what is the percentage of
these cases j, such a big population. A
study will show you what is the extent of
dowry menace in the country. I would,
therefore, suggest that
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when you are studying the whole

problem and taking so much of interest

detailed survey should be made. I would

like that a study should be made to

eradicate thii evil.

There are two other things which I
would like to suggest. It must be included
in our textbooks in schools and colleges.
Today in the books there is no
information on dowry. The boys and girls
must be educated so that the girls
themselves prevent the parents and say
that they won't marry if dowry is given.
In Bihar, arranged marriages are done by
da-coits and goondas. They kidnap the
boys and marriages are taking place.
(Interruptions) Bihar is foremost. Unless
we train our young generation and give
them complete education about the evils
of the dowry, it will not be effective.
Therefore, our schools and colleges
should include some lessons on the evils
of dowry.

I would like to make one more remark.
It is about the status of women. It is a very
large question. There 1is liberation
movement in our country. Economic
independence has also to be there. There
are two view9 about economic
independence. When. they get more status,
they get more liberation. If you want to
give an equal status to women, some jobs
should be reserved for women. This point
has been mentioned by other colleagues
also. There are certain jobs which wgmen
can do better. Education should be
reserved for women. In England, women
get employment in educational
institutions, schools and colleges. About
90 per cent of the teachers are women. I
know that the Dowry Committee has.
submitted its report on 11th August. Even
if the report is unanimous, it is not binding
on the Government. The Government can
apply its mind. It ha, recommended six
months* imprisonment. It is too meagre. If
you want to root out this evil, the only
remedy is to provide deterrent punishment.
Then only it will have some
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effect. Punishment of six months is nothing.
And there is some fine also, it is useless.
Education and deterrent punishment are the
two remedies. I think the punishment should
be death sentence or life imprisonment.
Without that, I do not think this evil will stop.
It has assumed such great proportions in our
country. A time has come to do something
serious about it. At present, there is no precise
definition of dowry. Anything that is given in
marriage is called dowry. That can-liot be the
definition of dowry. The officers may take
advantage of it and harass people. If the gift is
small and voluntary, it should not be punish-
able. If it is excessive and big, then it should
be included in the definition of dowry. In the
dowry Act, both the giver and the taker are
punished. It should not be so. Those who ask
for it and those who give should not be treated
equally. My submission is that under the
Dowry Act, you must make a distinction
between those who give it and those who ask
for it. Those who ask for it should get de-
terrent punishment because they are creating
the problem. They made it a condition for
bargaining. And, therefore, dowry definition
under the Act requires reconsideration. And
proper definition will go a long way in the
implementation of the Act. These are my
suggestions.

SHRIMATI SHEILA KAUL. Sir, I am
happy that Shri Dhabe has participated in the
debate. And he mentioned that he himself
went before the Joint Committee and gave his
views. So, I would like to just remind him of
the salient features of the Joint Committee
Report. And it says that the offence of taking
the dowry has been recommended as
cognizable offence, and enhancement of fine
from Rs. 5,000 to Rs. 10.000 and
imprisonment upto two years have been
suggested.

. SHRI SHRIDHAR
DHABE: What about the

WASUDEO
minimum
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rape.
SHRIMATI  SHEILA  KAUL: The

minimum punishment is imprisonment for two
years. And you have mentioned that there
should be a ceiling on expenditure. They have
also suggested a ceiling of expenditure on
receptions. Rs. 3,000 is the ceiling on
expenditure. Then, there is acceptance of
complaints from voluntary agencies. The
parents need not go and report. The voluntary
agencies can go and report about this trouble,
and the parents need not go. Then, they have
suggested appointment of Dowry Prohibition
Officers, assisted by an advisory committee of
representatives of voluntary organisations.
This officer will be helped by the voluntary
organisations in finding out the real culprits.
You also mentioned that the woman had no
right "to property. Since then many changes
have taken place and the Hindu woman has a
right to property. But we have to create an
atmosphere, a social climate where this right
should be honoured.

SHRI SHRIDHAR WASUDEO DHABE: 1
have said that the husband should be
disinherited where it is found that the woman
has died on this account.

SHRIMATI SHEILA KAUL; That is a
very good suggestion.

SHRIMATI USHA MALHOTRA
(Himachal Pradash); That is a re-
commendation made by the Committee.

SHRIMATI SHEILA KAUL: Shri Dhabe has
also mentioned about the status of women. A
national plan of action has been evolved to ensure
their fuller participation in the development of the
society, and they get Dbetter jobs and
opportunities. This national plan of action
evolves certain policy guidelines. It envisages
legislative and employment opportunities, and
also to promote educational opportunities and
employ-' ment opportunities. And for the first
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time in the Sixth Five Year Plan, a separate
chapter on the development of women has
been incorporated. So, the Government has
kept all this in view to bring up the status of
women.

SHRI SHRIDHAR WASUDEO DHABE:
What about including this in the textbooks
of schools and colleges? You have done in
the case of 'sati'. I am suggesting that this
should be taken up.

SHRIMATI SHEILA KAUL.- That is a
very good suggestion. And I would, also like
to point out that in the Consultative
Committee I said that we should try to put in
a chapter about the evils of dowry at the
stage of 9th and 10th classes so that the boys
and girls must know that this evil is
prevalent and that we should get rid of it.

ot T W%T wWiker | JURATEAE
wirea, 9fF a7 ¥ UF MIZ W
fauw & warer a@a A TEE A
T awwr |, AfEw W @S g
F 4 ®Y TET WMWY T@wl SmEar
g1 0% a1 @ a1 annfvw v §
forr & fouw w9 #r 1€ Ao aw
qifeelt @t 9E N MR WTT &1 WY
Fapay feaedz 2 o@ & qrwr
qEft  SfEA
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come and help us. But in spite of what the
voluntary organisations are doing today,
there are some Ministries which could also
help, which could also come to our rescue, to
the rescue of the Education Ministry. For ex-
ample, the Information and Broadcasting
Ministry, the Home Ministry. The
Information and Broadcasting Ministry could
help in the eradication of dowry through its
media, by bringing out programmes, which
could be carried, through the Door Darshan,
to the remotest corners of our country. This
will help us to educate our masses. In regard
to newspapers, of course, people have to be
literate. But in regard to TV programmes, I
think, they just have to watch and know
something. Such programmes have not been
actually carried to them so far. Even the
voluntary organisations have not been able to
succeed so far, as far as the message is
concerned, with regards to the rights of
women, or the social evils as they exist
today; such a message has not been brought
home to them, so that they can eradicate
them and uproot them. Hon. Minister has just
pointed out that if the Members also help the
Ministry or the Government, it can go a long
way in achieving its and our objective. I
assure her that all the Members, one and all,
are for the eradication of dowry. But it just
does not rest on that. There has' to be a cli-
mate created within the society, social will
has to be there. The society has to react. How

SHRIMATI USHA MALHOTRA: Mr. does it react? We have to build a sort of

Vice-Chairman, Sir, I rise to speak on this
Calling Attention on the growing menace
of dowry. This is a slur on the society, I
would say, and the demands are soaring
high every day. One colleague has jus
mentioned that there ought to be some
sort of a legislation which has to be
enacted. 1 think, a number

recommendations have been made by t
Joint Committee on Dowry Prohibition

Act. Since we found that there were a lot W

of weak spots in the Act, which were not
being taken care of, we thought, we
should remove these through some
stringent  measures, through some
deterrent measures, so that we can tackle
this social evil which is prevailing all over
the country. It has been mentioned that
voluntary organisations could come up in
a big way, could

awarenesf and this comes through education.
Now, we have to build a nation right from the
cradle. We just cannot say that we should do
away with the superstitions or whatever we
t have straightaway, by means of a magic wand,
so to say. No. You have to educate our people,
right from the primary class, I would say their
ofreasoning has to be built that this is good, this
he i bad etc. So that this is inculcated or inbuilt
in their outlook as they grow up and they know

hat exactly they have to seek. You And
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that price tags are attached to the
bridegrooms. Is it not humilating for the
society to let all this happen? The parents
encourage it, the boys or the bridegrooms
do not raise an eyebrow even. All this is
there and the Government has been aware of
it, the party has been aware of it. It \ was
taken up as one of the 20-point programme
by our party. Our late youth leader, Shr
Sanjay Gandhi, had included this in his five
point programme. He had advocated an
worked for this. Now it has been included i
the 20-point programme as one of the mos
important programme and lor that...
(Interruptions) I know that you are not abl
to tolerate anything good but I just want, t
tell you that the party has been advocatin
about this programme of prohibition o
dowry. Now we are urging the Governmen
to come forward with a suitable legislatio
or machinery to tackle this problem. I woul
urge upon the hon. Education Minister t
kindly see to it. Already hard work has bee
put in by this Joint Select Committee. It ha
toured all over the country. It has gone fro
one corner to the other> from east to wes
and from north to south. We have taken ora
evidences and recorded the viewpoints o
various people. We have known th
viewpoints of various social organisation
and of persons from various walks of life.
We have not left out any religion or any sec
tion of the society. In South we found tha
there are some progressive laws enacted. |
Goa there is one legislation for registration
of marriages and the registration of gifts that
are given at the time of marriage. All this
has been taken into consideration. I would
like to request the hon. Minister to kindly
se. that all this is implemented. As we have
seen, the Dowry Prohibition Act of 1961
only Remains enshrined in the statute book.
W, have to have a machinery to implement]
all this. There are amendments to this Act.
There are a lot of recommendations, and as
you have

public importance

voiced, the acceptance of dowry should
be within limits, that the ostentations
expenditure should not be there and we
have to remain within certain limits.
There is a .recommendation that the
acceptance should not exceed 20 per cent
of the annual income of the parents of the
bride or Rs. 15,000 whichever is less.
Now it is for the society to implement it,
but at the same time the Government also
hag to have an effective machinery to see
that this is implemented. We voice our
feelings here. The urgency was voiced in
the I.ok Sabha earlier and the Govern-
ment has worked on it. Hence I would say
that the Government is fully aware of it.
This is a burning question. From the rich
to the poor, from the literate to. the
illiterate, from the urban areas to the
villages it has percolated to all sections of
the society irrespective of caste, creed or
religion. Th, entire country iy engulfed in
it. 1 think the efforts of the Education
Ministry alone would not be enough. We
have to coordinate efforts of so many
Ministries put together With these words
I would like to end with a couplet in
Urdu, if we have to carry this message to
all nooks and corners of the country.

E W ¥

aw wan fm RAw;
otz mar  arerw 7
W oww A0 owey @ oo Awd E

g wew & FIE fauw

SHRIMATI SHEILA KAUL: Sir, the
hon. Member has just now mentioned
about our taking support of different
Ministries. I had mentioned that we ar,
having a publicity drive through the TV
and various mass/ media, films etc. I have
one request to make—that when the
amendments to the various
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Acts are brought before Parliament” the
various suggestions made by hon.
Members will be kept in view but they
will also be expected to give their
comments and views during the
discussions in the House. So whatever
they have said now, it will be much better
if they participate in a vigorous manner at
that time and get our  amendments
through.
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a1, afer w3 @t a@rgE fawiw
& LA w1 T sEr @ e ar
qFIT & A F, wET wT § G
F qrat, MET ¥ F@F A oA @
W@ & A wzar 2 Vs 47 T mei—

—Dowry should be an offence not at th, time
of marriage alone. It should be a continued
offence at any time and at any period during
the life of the girl if any demand is made, it
should also be an offence.
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509 Calling Attention
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to a matter of urgent 510
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511 Reference to the alleged {RAJYA SABHA] atrocitieson Schedule 512
coalte people in Rajashtaw.
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